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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

MINES & QUARRIES - Mining Zone - Bandaraviryala Mining Zone, Hayathnagar 
Mandal, Ranga Reddy District - Shifting of quarries to Bandaraviryala Mining Zone - 

Allotment. of area - Allotment of individual leases - Orders - Issued further 
modificatian - Orders - Issued. 

---------------------------------------------------------------------- 
INDUSTRIES AND COMMERCE (M.II) DEPARTMENT 

 
G.O.Ms. No.349       Dated: 15-12-2007
         Read the following: 

 
1. G.O.Ms.No.89, Ind. & Com. (M.II) Dept., dt.22-03-2006. 

2. G.O.Ms.No,138, Ind. & Com. (M.II) Dept., dt.07-06-2007. 
3. Representation of M/s, Bandaraviryala East Mining Company,  

dated;17-09-2007. 

4. Representation of the.Secretary, Hyderabad Stone Crusher Owners, 
Association, Hyderabad, dt.12-09-2007. 

5. Director of Mines & Geology, Hyderabad, Note dt.24-10-2007. 
6. G.O.Ms. No.294, Ind. & Com.(M.II) Dept., dated:14-11-2007. 
7. Director of Mines & Geology, Hyderabad, Note dt.28-11-2007. 

<<<>>> 
ORDER:  

  
 In the reference, 1st read above orders were issued, declaring the area over 

an extent of 670.29 across in Sy.No.268 of Bandaraviryala (V), Hyathnagar (M), 
Ranga Reddy District as ‘Mining Zone’ and allocated the area to M/s Andhra Pradesh 
Mineral Development Corporation Limited for taking the responsibility of appointing 

qualified mining engineers on consultancy basis to supervise the works for 
systematic and scientific operations by providing qualified blasters so that the 

operations do not cause any hindrance by way of enormous sound pollution or dust 
emission. M/s Andhra Pradesh Mineral Development Corporation Limited shall        
sub-lease appropriate blocks to the allottees by following a preferential treatment 

to all such lease holders who are to be rehabilitated basing on the date of grant of 
lease i.e. The first grantee will have 1st preference in allocation of blocks. Orders 

were also issued in the said G.O that 10% of the total areas to be reserved for       
Vaddera societies in the interest of their welfare. Orders were also issued therein 
that the existing stone crusher shall be given 1st priority in allocation to the extent 

of material required to them for sustenance of the stone crushing Industry within 
the radius of about 50 km or as may be decided in case to Case by the Director of 

Mines and Geology, Hyderabad after prior approval of Government.  
 
2.  subsequently orders were issued in the reference 2nd read above where in 

totally two independent groups were formed in the notified area, one group i.e.      
M/s Bandaraviryala Crushers and Mining Zone Limited consisting of 36 members 

and another group i.e. M/s Bandaraviryala East Mining Company consisting of 5 
members apart from allotment of 10% of the area to Vader community. Government 
have also accorded approval wide reference 2nd read above, which has follows. 

 
[P.T.O] 
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i) The 36 applicants of M/s Bandaraviryala Crushers and Mining Zone 
Limited, are allotted 360 acres as quarrying area with the condition that 

they will enter into an agreement with A.P Mineral Development 
Corporation Limited to form a Joint Venture Company. 

ii) The 5 applicants of M/s Bandaraviryala East mining Company or allotted 

50 acres in the same area where their quarry leases were existing, as per 
their request and for administrative convenience, with a condition that 

they enter into an agreement with A.P Mineral Development Corporation 
Limited, to from joint venture Company. 

iii) 3.65 acres of land in the 150 acres of non-mineral bearing area was 

allotted to each of the applicant for establishment of their crusher units. 
iv) M/s. Venkata Raghava Building Materials who has ten (10) hectares in the 

Mining Zone area did not file any option. Hence permission was accorded 
to the Director of Minds and Geology for cancellation of the lease duely 
following the procedure. If he is not willing to come forward it for 

amalgamation. 
 

3.  In the reference, 3rd and 4th read above, Government have received 
representation from M/s Bandaraviryala East mining Company and from the 

secretary, Hyderabad Stone crushers owners ‘Association, wherein the alleged that 
there is a delay on part of the Andhra Pradesh Mineral Development Corporation 
Limited in entering into an agreement, M/s Bandaraviryala East mining Company 

has requested for early commencement of quarrying operations, either under joint 
venture with Andhra Pradesh Mineral Development Corporation Limited through 

individual allotment to their company of 5 members. The Secretary, Hyderabad, 
stone crusher Owners Association, has also requested to allot the queries 
individually. 

 
4.  After examining the matter in detail in consultation with the vice chairman & 

Managing Director, Andhra Pradesh Mineral Development Corporation Limited and 
the Director of Mines & Geology, Hyderabad, Government in partial modification of 
the orders issued in the references, 1st and 2nd read above “issued orders in the 

reference, 6th read above allot individual leases for stone and metal in Sy.No. 268 
of Bandaraviryala (V), Hayathnagar (M), Ranga Reddy District to the displaced 

quarry owners as requested in the representations, 3rd and 4th read above with 
certain conditions. 
 

5.  At this stage, through the reference, 7th read above the Director of Mines and 
Geology, Hyderabad has brought to the notice of Government that M/s. Larson and 

Tourbo Limited having (3) quarry leases for stone metal and established (2) stone, 
crushing units in Thimmaipally(V) and Jawaharnagar villages of Keesara and 
Shameerpet Mandals, Ranga Reddy District, The Director of Mines and Geology has 

further stated that M/s Larson and Tourbo Limited, applied for shifting of their unit 
from Thimmapally Village to the Mining Zone at Bandaraviryala subsequently, M/s 

Larson & Tourbo informed that in order to attend some urgent assignment, the said 
unit of Thimmapally has been temporarily shifted to Thadlpatri, Anantapur District 
and that M/s. Balaji Stone Metal Industries represented for allotment of lease in lleu 

of the allotment to M/s Larson and Tourbo Limited, as they were holding a quarry 
lease for stone and metal and established Stone crushing unit in Sy.NO.37 of 

Gopanpally Village, serilingapally (M), Ranga Reddy district. The Director of Mines 

34



and Geology has also stated that the Assistant Director of Mines and Geology, 
furnished for his remarks for consideration of allotment of lease to M/s Balaji Stone 

industries by Duley cancelling the allotment earlier made to M/s Larson and Tourbo 
Limited. In view of the above the Director of Mines and Geology has requested that 

the allotment may be considered in favour of M/s. Balaji Stone Metal Industries. 
 
6. Regarding allotment of lease to M/s Vengamamba Associates & M/s Vasavi 

Stone Crusher (as) a single unit in G.O.Ms. No 138, Ind. & Com.(M.II) 
Dept.,dt.07.06.2007, the Director of Mines and Geology in the reference 7th read 

above has stated that the Assistant Director of Mines and Geology, Hyderabad, 
reported that both M/s Vengamamba Associates and M/s Vasavi Stone Crushers are 
holding two separate quarry leases, explosive licences etc., and recommended for 

consideration for separate allotment in the Mining Zone instead as a single unit. 
Therefore, the Director of Mines and Geology has requested to consider the 

allotment of lease to M/s Vasavi Stone Crusher only in Mining Zone at Sy.No.268 of 
Bandaraviryala (V) and the allotment to M/s Vengamamba Associates may be 
considered in Mining Zone under declaration elsewhere;    

 
[Contd..3] 

//3// 
 

8. The Director of Mines and Geology has requested the Government to extend 
the (15) days time specified in the G.O. 6th read above to the allottees for 
filing applications before the competent authority from the date of 

modifications/amendment Issued. 
9. The matter has been examined by Government in detail and accordingly, in 

partlal modification of the orders issued in the references 1st, 2nd and 6th 
read above, Government hereby issue the following orders:- 

 

 
a) A quarry lease is hereby allotted in favour of M/s Balajl Stone Metal Industries 

by duly cancelling the allotment earlier made to M/s Larson and Toubro 
Limited in G.O.Ms.No,138, Ind. & Com. (M,II) Dept., dt.07-06-2007, as the 
latter firm shifted their stone crushing unit on their own to Thadipatri, 

Anantapur District to attend to urgent work assigned to them. 
 

b) a quarry lease Is hereby allotted in favour of M/s Vasavi Crusher only in 
Mining Zone at Sy.No.268 of Bandaraviryala (V) duly cancelling the lease 
allotted earlier in favour of M/s_Vasavi Stone Crushers & M/s Vengamamba 

Associates, who were considered together as a single unit In-G.O.Ms,No.138, 
Ind. & Com. (M.II) Dept., and the case of M/s.-Vengamamba Associates for 

allotment of a lease will be considered in the proposed Mining Zones to be 
declared elsewhere. 

 

 

c) The new allottees referred to in (a) and (b) above shall apply wlth in 15 days 
from the date of this order for grant of quarry lease before the authorities as 

per rules along with an affidavit of undertaking on shifting of the existing 
quarrying/ crushing unit, obtain grant orders and execute the lease deed as 
per the existing provisions. 
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10.In view of the above modifications now ordered, the following shall be the 
latest list of allottees in Mining Zone at Bandaraviryala. 

 
a) M/s Bandaraviryala East Mining Company 

 
1) Sri S.M.Subhanl, Existing lease holder 
2) Sri R.Jagadeesh Kumar, Existing lease holder 

3) Sri S.A,Rahaman, | Exlsdng lease holder 
4) Sri K.Narasinga Rao 

5) Sri K.Ashok Kumar. 
 

b) M/s Bandaraviryala Crushers and Mining Zone Limited 

 
1) Sri K.Anjaneyulu 

2) Sri M.A.Nayeem 
3) Sri D.Shankar 
4) Sri D.Bashir 

5) Sri K.Chandramouli 
6) M/s Road Metal Industry 

7) M/s Kumar Crushers 
8) M/s A.K.Metal industries 

9) Sri P.Srinivas 
10) Srl.V.Ramji  
11) M/s Jayalaxmi Stone Crushers  

12) M/s Kanaka Durga Stone Crushers (Sri M. Gogal Kishan) 
13) M/s Kanaka Durga Metal Industries (Sri M.C. Ramana) 

14) M/s Marslan Stone Crusher 
15) M/s Sri Laxmi Narasimha Metal Industries 
16) M/s Sal Rohit Metal Industries 

17) M/s Vasavi Stone Crusher  
18) M/s Uday Stone Crusher 

19) Sri B.Shailendra 
20) Sri K. Dayanand 
21) M/s Engineers Syndicate 

22) Sri M. kondalah Chowdary 
23) M/s Super Metal Industry 

24) Sri P. Chinna Rao 
25) Sri S. Surender Reddy, M/s Shona Engineers 
26) M/s Venus Stone Crusher 

27) M/s A.M.R. Projects Private Limited 
28) M/s Sri Sai Crushes 

29) M/s Sai Kiran Metal Industry 
30) M/s Sri P. Balraj, M/s Sai Baba Metal Industry 
31) M/s Padmavathi Metal Industry  

32) M/s Balaji Stone Metal Industries 
33) M/s Srinivas Metal Industries 

34) M/s Sri B. Muthyam Reddy 
35) M/s Vijaya Metal Industry 
36) M/s Ram Reddy Metal Industry 
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11. The Director of Mines & Geology, Hyderabad, shall take necessary action 
accordingly. 

 
(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

 
 
 

 
        Y. SRILAKSHMI 

       SECRETARY TO GOVERNEMNT 
 
To  

The Director of Mines &Geology, Hyderabad  
Copy to: 

 
The Vice Chairman & Managing Director, 
A.P. Mineral Development Corporation Limited  

Ameerpet, Hyderabad. 
 

The District Collector, Ranga Reddy District 
The Revenue Department  

The Municipal Administration & Urban Development Department 
M/s Bandaraviryala Crushers and Mining Zone Ltd 
 Regd Off: Dr.No.8-3-972/A  (New MCH No.972/A) 

 First Floor, Opp Reliance Communication 
 Srinagar Colony Hyderabad 

M/s Bandaravlryala East Mining Company, 
 Regd Off: plot No 134, Vanastali Hills, 
 Vanasthalpuram, Hyderabad. 

The Secretary, 
 Hyderabad Stone Crusher Owners Association, 

 8-3-972/A, First Floor, Opp Reliance Communication 
 Srinagar Colony Hyderabad   
 

 
 

Sf/Sc 
 
 

//FORWARDED:: BY ORDER// 
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